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MOTION FOR    ELECTION TO    CEN-
TRAL  COMMITTEE OF TUBERCULO-

SIS OF INDIA 
THE MINISTER OF STATE IN THE 

MINISTRY OF WORKS AND HOUSING 
(SHRI H. K. L. BHAGAT) : Sir, on behalf of 
Clhaudhary Ram Sevaik, I beg to move the 
following Motion: 

That in pursuance of clause 3(vi i ) (b)  of 
the Rules and Regulations of the 
Tuberculosis Association of India, this 
House do proceed to elect, in such manner 
as the Chairman may direct, one member 
from among the members of the House to 
be a member of the Central Committee of 
the Tuberculosis Association of India in the 
vacancy caused by the retirement of 
Shrimati S;ityavati Dang from the 
membership of the Rajya Sabha. 
The question was put and the motion was 

adopted. 

MESSAGES  FROM  THE  LOK  SABHA 
I. The Delhi Land Holdings (Ceiling) 

Amendment Bill, 1976. 
II. The Smugglers and Foreign Exchange 

Manipulators (Forfeiture of Property) 
Bill, 1976. 

SECRETARY-GENERAL : Sir, I have to 
report to the House the following messages 
received from the Lok Sabha, signed by the 
Secretary-General of the Lok Sabha : 
I 

"In accordance with the provisions of 
Rule 96 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, I am 
directed to enclose herewith the Delhi Land 
Holdings (Ceiling) Amendment Bill, 1976, 
as passed by Lok Sabha at its sitting held on 
the 20th January, 1976." 

JI 
"In accordance with the provisions of 

Rule 96 of the Rules of Procedure and 
Conduct of Business in Lok Sabha. I am 
directed to enclose herewith the smugglers 
and Foreign Exchange Manipulators 
(Forfeiture of Property) Bill, 1976, as 
passed by Lok Sabha at its sitting held on 
the 2©th January,  1976." 

Sir, I lay a copy of each of the Bills on thj 
Table. 

12 NOON 

I. Statutory    Resolution    Seeking    Dis-
approval of the Rent Control (Amend-

ment) Ordinance,  1975. 

II. The  Delhi Rent     Control     (Amend-
ment) Bill,  1976. MR.  CHAIRMAN:   

Shri Sardesai. 
SHRI S. G. SARDESAI (Maharashtra): I 

am moving the Resolution. Sir, I move the 
following Resolution : 

"That this House disapproves the Delhi 
Rent Control (Amendment) Ordinance, 
1975 (No. 24 of 1975) promulgated by the 
President on the 1st December,   1*75." 
The question was proposed. 
SHRI S. G. SARDESAI : Shall I speak now 

or after the Bill is moved bv the Minister ? 
MR. CHAIRMAN : You can speak, if you 

like, 
SHRI S. G. SARDESAI : Let him move the 

Bill. 
MR. CHAIRMAN : So. You will speak on 

the Bill ? 
SHRI S. G. SARDESAI : The Bill and the 

Resolution are combined. I will speak after he 
moves the Bill. 

MR. CHAIRMAN : All right. The 
Minister, may move the Bill. 

THE   DELHI   RENT   CONTROL 
(AMENDMENT) BILL,   1976 

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUSING 
(SHRI H. K. L. BHAGAT) : Sir. I move : 

'That the Bill further to amend the Delhi 
Rent Control Act, 1958, be taken into 
consideration." 
The question of amending the Delhi Rent 

Control Act, 1958, has been pending for a long 
time. The Government propose to bring., 
subsequently a comprehensive legislation in 
this connection before the Parliament. 
Meanwhile, with a view to conferring a right 
of tenancy on heirs/ successors of a deceased 
statutory tenant so that they may be protected 
from eviction by landlords and also for 
simplifying the procedure for eviction of 
tenants    in case 
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the landlord requires the premises bona fide 
for his personal occupation and consequent 
on the Government decision on 9th Sep-
tember, 1975, that a person who owns his 
own house should vacate the Government 
accommodation allotted to him before the 
31st December, 1975, the Government 
considered that in the circumstances, the Act 
required to be amended urgently. The matter 
was discussed with the Members of 
Parliament from Delhi who also stressed the 
urgency of the matter to provide relief to 
persons against whom eviction proceedings 
were pending, in courts of law on this 
account. 

As the Parliament was not in session, 
Delhi Rent Control Amendment Ordinance, 
1975, was promulgated on 1st December, 
1975. The Bill seeks to replace the said 
Ordinance. 

I commend the Bill for consideration. 
The question was proposed. 

SHRI S. G. SARDESAI (Maharashtra): 
Sir, the honourable Minister has told us very 
little beyond what has been stated in the 
Statement of Objects and Reasons of the Bill 
and in the papers that have been circulated to 
us. 

[Mr. Deputy Chairman in the Chair] 

I had expected that he would  go deeper into 
this question.    Why ?    Because this 
Ordinance  and  this  Bill  which  is    based 
on the Ordinance deal with an   extremely 
important  social    problem,    namely,    the 
housing problem in the    city    of   Delhi. 
Obviously,    this    problem      cannot      be 
approached in the manner of an approach 
which could be made in respect of contractual 
relations, let us say, between two traders or 
between    two businessmen both of whom 
are out to make   profits.   Now. this kind of a 
contract is totally different from the kind of 
relationship which exists between the owners 
of houses, the    landlords, and the tenants 
who live ini   those houses.    I say this 
because   this   question raises extremely 
serious social    problems. It is an accepted 
fact that in anv society, not only in the 
civilized societies, but also in the other 
societies,    food, clothing and shelter are the  
absolute and indispensable requisites of life 
and this Ordinance and this Bill deal with    
the    third    queslicn, namely,  the question 
of shelter and that 

is why I say that a very humane approach is 
needed in handling this whole question 
which is before us and not the one as we 
find in the contractual relations, as I have 
said earlier, between two businessmen. 

Apart from the general aspect of    this 
question, this Bill deals with the question of 
tenants, of rents, of landlords and so on in a 
city like Delhi which    has    been growing 
since independence    at    a    very very fast 
rate.    This is a citv like certain others in 
India and, to    my    knowledge, Delhi, during 
this period, has grown faster and the rate of 
development of Delhi has been faster than 
even that of Bombay or Calcutta.    Naturally, 
in a city like Delhi, the  increase  in  
population  is far  greater than the increase in 
the housing accommodation which is 
provided bv the landlords with the result that 
the pressure on houses constantly  goes  on 
increasing    and    that being so, the problems 
of the tenants, their miseries and their 
hardships, naturally   increase.    For what 
reason?   The reason is, as one might say, that 
there is a sort of a landlords' market here and 
it is not the tenants' market, to use that    
word.   The landlords can dictate terms to the 
tenants because the houses are few and those 
who want    to    live    in    these    houses,    
the prospective  tenants,  are    very    laqgle    
in number.   That is why a tremendous 
amount of economic and social pressure is 
applied by the landlords against these tenants 
and it is this thing; which we have got to see. 
I would like to add that this Government has 
been committed to putting some restrictions    
on    the    ownership of urban property.   In 
fact, we were told that a Bill is going to come 
in this House during this session.   That being 
so, one would expect a Government like this 
to come   forward with proposals not only for 
the protection of the tenants, but also for 
seeing, in addition, that in due course of    
time,    these tenants become the owners of 
the houses which they occupy.   The situation   
is    so serioufe that it would  definitely 
jiistilfy a step like this.    It is not as if the 
tenant stays there  at the mercv of the landlord 
and  the  landlord can  evict him at    any time 
he likes.    But, it should be seen that in due 
course of time he    becomes    the owner  of  
the  house  which   he  occupies. This is the 
kind of approach   which   we expect 
particularly from this    Government 



177 Delhi Rent Control [21 IAN. 1976] Umdt.) Bill, 1976 178 

and the party which is committed to 
bringing about these social reforms. I want 
to go a step further and say that the context 
in which this Bill has been brought forward 
is even more serious because, as we all 
know, sometime ago, because of a High 
Court decision or some-thiae like that, the 
landlords in Delhi got practically unlimited 
powers to evict the tenants as they liked. 
And that's whv this whoIe question has come 
up. It was referred to the Government, and 
they have brought in this Ordinance because 
that state of affairs stands. 

1 am told that at present in Delhi, some-
thing like 40,000 cases filed by landlords 
against tenamts for eviction are pending. 
This shows the magnitude of the problem, 
the vastness of this problem. In a city like 
this, 40,000 cases are like the sword of 
Damocles hanging over the heads of these 
40,000 people. In this context, it is an 
extremely rappish outlook of the landlords 
with, regard to tenants irj Delhi as in other 
cities. Not only that, we also known that 
because of the tremendously increasing 
demand for houses, landlords not only take 
an opportunity to evict tenants whenever 
thev want, but they have also economic 
considerations behind that. Once you evict a 
tenant who has been paving some sort of 
statutory rent or controlled rent in the past, 
then you regain possession of that house and 
we know that almost universally all the 
landlords demand, a very big amount of 
illegal gratification, pugree, from the new 
tenants whom they allow to occupy the 
premises. This is the whole background in 
which this Bill has been brought. 

I may also refer to the other question 
about which I had occasion to speak that day 
and about which the Minister himself is very 
serious. That is the questioni of those who 
have been temporarily rendered houseless in 
this oh> because of the new settlement 
operations which the Government has 
launched. In Delhi we have a vast number of 
people who are houseless, where 
traditionally, more and more people are 
becoming! houseless and where landlords 
have launched something like 40,000 

cases against tenants for eviction, so that the 
whole problem of housing is now becoming 
a tormenting problem for this entire city, 
and particularly for the poor elememts  in 
the  city. 

I may be asked, why are you saying all 
this? Because, if vou set aside this entire 
context in which this Bill has come before 
this House, it looks Just an ordinary affair. 
There are two persons: the landlord and the 
tenant. The tenant has got, on the basis of a 
certain amount Of rent, certain right. The 
landlord has certain rights: he can evict the 
tenant whenever he wants. But it is not so! 
simple at all. An ordinary, legalistis kind of 
contractural approach must be totally ruled 
out. What are the two reasons? Thev are the 
reasons for which I want to disapprove of 
this Ordinance and also the Bill on which it 
is based. I would like to know whether even 
at this late stage the Minister is prepared to 
give some consideration to this. 

What is the first point ?   The first point is 
one which, I think, applies to cities like 
Bombay, as far as I know.   If a tenant is in 
occupation of a house or a flat which he has 
rented, then, when he dies, his heir, whosver  
he  may be,  gets the    right    of continuing 
in that house.      It is a   very general thing.    
And whv should it not be so ?    A tenant is 
granted a statutory right of occupation.    
And to make    a   certain kind  of  
comparison,  I  might say that it is somethink 
like a statutory tenancy    in rural areas, 
because when a certain statutory tenant in 
rural ajeas dies, it does not mean that the 
landlord of that land    is unable to get back 
that land.   Not at all. It is in fact something 
like partial ownership of property; it is not 
full ownership. It is partial in the sense that 
when    the tenant is given    statutory    
rights    to   be there then when he dies, 
whatever rights he has in relation to the 
landlord, those rights pass on to his heir.    
Now, it may be his son   or  daughter    or    
wife     or    widow daughter-in-law.   But 
why do you want to go into those details ?   
Why do you    say that it has either    to be 
the daughter-in-law,  a widow, or his    son    
or    younger brother or elder brother, and    
then   also retain a series of priorities in   
term*   of whidh tenancy will pass ? 
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All these legal qomplications    and minute 
things are always exploited by the landlords for 
the purpose of taking appear hand over ths 
tenants.    The tenants are always in a weak 
position.   Thev are poor and illiterate and 
cannot go to the court.   They have no lawyers,    
in a condition like this, it should be a simple 
legislation saying after the death of the tenants 
who have fiOl statutory lights, their tenancy    
will pass on to   their heirs, whoever thev may 
be.    This Bill does not do that.   In fact, it says 
that even in respect of the son or the daughter or 
the wife they will continue to be in the tenancy 
provided they are financially dependent on the 
original tenant.    I cannot understand it.    Why 
must they be financially dependent ? A son may 
be earning and living with his father. Does it 
mean that an earning son should not be given 
this    right ?    Therefore, this whole condition 
of financial dependence on the original tenant 
must absolutely go. Even in the case of such 
tenants, the landlords gel  the right to evict them 
after a year. I just cannot understand it.   It 
means that some mercv is shown just for a year 
and after that he will  be thrown out. 

Then I come to the    question    of    the 
powers    which    are    being    to    the landlords 
to evict the tenants.     Such sweeping powers 
have been given in   this   Bill.    As it is, they 
have got lots of powers.    Nov/, it is a case of 
summary explusion.    With these powers being 
given to the landlords who are already so 
powerful what do you expect to  happen ?     A  
large   number of evicted people will come    on    
the scene There are two points which we made 
earlier when  this Ordinance came  up.     We 
wrote about it in our    papers also.    One of the 
points is that if you do not look   at the question 
purely from the point of view of law then you 
have also   to   do   something for the evicted    
tenants.    Has     the Government, as a State, 
nothing to do in the matter?   After the tenants 
are evicted according to  the provisions    which    
you make, what are they to do?    Where    are 
they to go ?    Where are they to get new houses 
?   Is this not the question   which the 
Government ought to consider ?   It is a question 
of social policy and when such a bill is adopted, 
the Government has   to 

make a provision and stale clearly as to what 
sort of provision they would like to make for 
the cause of the tenants who get evicted. 

Then there is the other question of Gov-
ernment employees who are occuping Gov-
ernment houses.    They are being given the 
right  to  occupy   their  own  house   if  thev 
have  it is  Delhi,    so tm   80 good.    But as 
far as I understand, the position in this Bill 
comes to this.    If a landlord    has 3 or 4 Or 5 
houses in Delhi, then all that he has to do is to 
declare his. intention to come and  live  there.    
If he  declares his intention   to come   and   
live   there, he   can   re-occupy  all  the  3  or 
4  houses.   He may say that his brother or 
cousin or somebody-else is to live there.    Our 
objection in this case is that first    and    
foremost    nobody should own more than one 
house.      Other houses should be taken away.   
In any case, if a landlord has more than one 
house, he should be absolutely barred    from    
taking possession of  any house  except what    
is absolutely necessary for his own residence. 
These are the various social questions which 
this   Bill   raises.   I   do  not   know   whether 
the Minister who wants to rush the    Bill 
through  Parliament,  has  thought of these 
problems,  vast  social  probelms  which  re-
ally concern the lives, happiness and misery of 
lakhs and lakhs of people.    Bring forward a 
legislation which is truly a social legislation, 
not just a    contractual legislation, and which 
will really give satisfaction to  the lakhs and  
lakhs of tenants whose future is involved.   
Very often who make  a request to the 
Government and they give us replies   -'Inch 
are very polite and good but   little  more  is  
done.    I hope  that in this case, it will not    be    
so.    Otherwise, sometimes I  begin to feel  
that Delhi     is going to be a city of tents, with    
people who live in tents under the sky.    Such 
a calamity should not be there   That is why I 
would again appeal to the    Government to 
reconsider the question.    Withdraw this Bill,    
withdraw this Ordinance.    Give    a better 
thought to the  whole  question and bring 
forward a comprehensive legislation which 
surely will be in the   interest of   the tenants. 

Thank you. 
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SHRI M. ANANDAM (Andhra Pradesh) : 
Mr. Deputy Chairman. Sir. I support this Bill 
as a Bill in the right direction. The hon. 
Members who have participated so far, have 
raised a number of problems, a number of 
questions relating to the ownership of urban 
property. I would only urga here that a 
distinction should be made between 
agricultural land and property and there 
should never be a case where a tenant should 
be asked to own the house if he has been a 
tenant for more than ten or twelve years. My 
submission is that there are houses of various 
sizes, smaller, bigger and still big> ger, and 
a person paying a rent of Rs. 1000 for a 
house and staying in it for about ten or 
twelve years must have been a fairly rich 
man, paying a rent of Rs. 1000 for such a 
long time. So, if he is asked to own that 
house, probably our socialism will work in 
the diverse and not in the positive direction. 
Anyway, there are all larger problems, 
problems which have to be tackled on a 
different angle, on a different footing. 

I would only say that when we take into 
consideration this Urban Property Ceiling 
Bill these problems may be tackled pro-
perly. 

I would just make one or two suggestions 
here with regard to the Bill. So far as the Bill 
is concerned, we find that there are two or 
three objects for this. One is conferring the 
right of tenancy to the successor or heirs. I 
find that the successor or heitfs can continue 
in the house for one year and later he has got 
to vacate it. I would suggest that this limit of 
one year may be removed and he may be 
allowed to continue in the house if it has 
been proved that he is the right successor for 
the deceased tenant because there is no basis 
why there should be a limit of one year so 
far as that point is concerned. The second 
point is that we should go deep into the fact 
or the root cause of evictions imposed by 
landlords. The cause is that you have the rent 
control in respect of old houses, houses built 
long ago but you do not have any type of 
rent control for houses built in recent times. 
So much so, what happens is, if a tenant is 
asked to vacate a house and go to another 
house, probably he will have to pay a very 
exhorbitant rent.    If he has 

been paying a rent of Rs. 100 for a small 
accommodation of 500 sq. ft., he is now 
obliged to pay about Rs. 400 or even more 
for exactly the same type of accommodation. 
That is exactly the cause for all this type of 
agitat.on. So much so, the landlords insist on 
vacation and the poor tenant is unable to get a 
house for the same rent or for any reasonable 
rent. So, mv suggestion to the Government 
would be that every house constructed in 
Delhi Municipal area by any private 
individual must come under the Rent Control 
Act and vents must Be fixed by the 
Government for each of the houses. If that is 
done, probably many of these maladies which 
arise on. account of the evictions  may not 
arise at all. 

Mr. Deputy Chairman, there is only one 
provision in this Bill on which I would like to 
say something and that ralates to the houses 
belonging to the Government servants. In 
September 1975 the Government have issued 
an Ordinance and also a not'ee to all the Go-
vernment servants that if they own a house in 
Delhi, they must vacate the house given to 
them by the Government. They must vacate 
the government quarters and go to their own 
houses and in order to enable them to get 
vacant possession of their houses, some 
provision is made for eviction of the tenants 
in such houses. Let us examine how far this is 
justifiable. I do not wish to sav for the 
moment that if one owns a house, he should 
stay in a rented house and make money out of 
rent from his house. But many of these 
Government employees have built their 
houses with loans taken from the 
Government. I understand the loans go to the 
extent of Rs. 70,000 or 80,000, and the 
instalments that has got to be paid on such 
houses comes to Rs. 700 to Rs. 800 per 
month, and with interest added, it comes to 
Rs. 1,000 per month. If suddenly a 
Government servant is asked to vacate his 
rented house and go to his own house, it will 
throw a heavy burden on him to pay the loan 
instalment of Rs. 1,000 per month of his 
house which he cannot pay. The result is that 
he has got either to sell his house and repay 
the loan or continue in his house by paying 
the market rent. So, I suggest that in such 
cases the rule may be so amended that if the 
Go- 
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vernment servant is staying in Government 
quarter and he has given a house on rent to 
somebody, and there is still the loan 
outstanding, till such time as the loan is 
outstanding., he should be allowed to 
continue in Government quarter. That 
suggestion may be very seriously considered. 
Or, I would suggest that if this thing cannot 
be clone, at least 5 years may be granted to 
those landlords who have only one house on 
whic* there is a loan outstanding so that in 
those 5 years they may clear the loan and then 
go to their houses. It is a suggestion which the 
Government may seriously consider. 

There is also another problem. These 
orders of evction were issued some time in 
November or December last year. There are a 
number of Government servants who own 
houses somewhere in Janakpuri and other far-
off places. Near the Government quarters 
where thev are staying, there are schools 
available. Now they have been asked to go to 
their own houses. The problem of schools 
would be more serious than the problem of 
eviction. I would suggest that at least some 
time-lag should be given till at least the next 
academic year so that they may continue the 
schooling of their children and move to their 
own houses from the beginning of the next 
academic year. 

Then there is another matter. The houses 
belonging to the Government servants but 
occupied by the tenants have got to be 
vacated, and for the purpose of eviction they 
have to go to the court and get eviction 
orders. There is a provision in this Act that 
the tenant can file an affidavit in the court 
saying that for certain reasons he is unable to 
vacate the house. We know that the court pro-
ceedings take a number of years. We know 
that because of the Rent Control Act cases go 
beyond three or four years. Now for these 
three or four years if a Government servant 
has necessarily to continue in Government 
quarter, he has got to pay the market rent 
which will be burdensome for him to pay. 
Therefore, I suggest that where a court case is 
pending,   and  on  account  of  this  he  has  
to 

continue living in Government quarter, only 
subsidised rent shpuld be charged from him, 
until the case is decided by the court. This 
suggestion may also he seriously  considered. 

Beyond this, I have nothing to say. I 
support the Bill and command it for 
consideration  of  the  House. 

SHRI VEERENDRA PATIL (Karna-
t a k a )  : Sir. it is stated in the Statement of 
Objects and Reasons that one of the objects 
of this Bill is to confer the r ghts of tenancy 
to the heirs and successors of the deceased 
tenants. Already some Members have spoken 
on this Bill. I do not wish to repeat and take 
the time of the House; 1  shall try  to be  as 
brief as possible. 

If the object is only be confer the rights, 
then it is most welcome, and I would welcome 
this Bill. But if we go through this Bill, we get 
the impression that this Bill is brought 
forward only in order to help the landlords 
considerably in evicting the tenants. Several 
provisions have been made in this Bill— 
provision has been made for summary trial; 
provision has been made for recovery of 
immediate possession from the tenant by 
dispossessing the tenant of the house. Sir, we 
have to look at the problem of the tenant. Sor 
far as the landlord is concerned, the moment 
he makes an application there is a summary 
trial and he is hopeful of getting possession of 
the house immediately. But what about the 
tenant ? So far as that is connected, this Bill is 
totally silent. As some of the hon. Members as 
have iust now said, the housing problem in 
Delhi is very acute because Delhi is growing 
by leaps and bounds. You can get anything 
but not accommodation here. And wherever 
the new colonies are coming up, new 
buildings are coming up, the rents are very 
exorb:tant. In addition to giving an exorbitant 
rent, the tenant has to shell out some amount 
by way of pagree also. So, we have to look to 
the problem of the tenant who is going to be 
dispossessed. But so far as this Bill is 
concerned, it is totally silent on that aspect, if 
the hon. M'nister had come before this House 
after making a provision that those who are 
going to be dispossessed  are  going to get  
alternative suitable 
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accommodation, then we would have 
congratulate him, we would Have welcomed 
this legislation also. But it looks as if the 
Government has absolutely no sympathy for 
those who are going to be dispossessed. The 
moment the tenants are dispossessed from 
the flats or quarters, they are on the street. I 
expected that at least in his introductory re-
marks the hon. Minister would say some-
thing abou: these people, whether they are 
going to gat any alternative accommodation. 
What the Government is going to do about 
these tenants, nothing has been mentioned. I 
do not know if he is going to mention about 
this in his reply to the debate. 

Therefore, while considering this Bill, our 
heart poes to those tenants who are going to 
be dispossessed. If they are in those houses 
for a long time, why should they be 
dispossessed at all ? If thev are 
dispossessed, where is the guarantee that 
they are going to get alternative 
accommodation ? Is the Government 
making any arrangements for providing 
alternative accommodation for them ? Does 
the Government agree to take upon itself the 
responsibility of providing alternative 
accommodation to these classes of tenants ? 

One more point that I would like to make 
on this occasion is that we see in certain bic 
cities that the tenants have been given a lot 
of facilities. We have accepted in principle, 
and we are acting on that, that those who are 
in possession of any property can own that 
property. By way of illustration, the tiller of 
the land can become the owner of the land. 
We have accepted this and we are imple-
menting it, and we have also distributed 
millions and millions of acres of land and 
conferred patta rights on them. When this 
principle is accepted, why not we accept or 
apply the same principle in this case also ? 
Why not we say that a tenant who is in 
possession of a quarter or flat for a period of 
five, ten or fifteen years, whatever it may be, 
can become the owner of that flat, of that 
property ? This is not a new thing that I am 
suggesting to this House. Sir, subject to 
correction, in Bombay this option has been 
given to the tenant. There if the tenant wants 
to become the owner of 

the flat he can makj an application and he 
can then become the owner of the flat bv 
paying compensation in instalments. So, 
when this principle has already been 
accepted in Bombay, why not we accept the 
same principle here and make it applicable to 
all the buildings that are here in Delhi ? I 
leave it for the consideration of the hon. 
Minister concerned. J hope he would bestow 
his thought on this problem because the 
problem of hous-inc is becoming very, very 
acute and I do not know how many tenants 
are going to be evicted by this legislation. 
We have no idea about that. Some Members 
said that there are already 40,000 cases 
pending. After this legislation comes into 
force, as friend, Mr. O. P. Tyagi, has said, the 
number of cases might go up to more than 
one lakh. When this is the position, it will tell 
upon the tenants and it will cause a lot of 
hardships. Therefore, while considering such 
a legislation, we should not lose sight of 
those tenants who are in possession of these 
flats. It is a hell of a job for them to get 
alternative accommodation for the same rent 
that they are paying to-day. Therefore, we 
must have sufficient sympathy for those 
people while we think of passing this Bill.   
Thank you. 

SHRI SALIL KUMAR GANGULI (West 
Bengal) ; Sir, the Bill looks like a pro-
landlord Bill. However, much has been said 
about it, and I do not want to take much time. 
But I would like to draw the attention of the 
hon. Minister to sub-clause (b) of 
Explanation III in clause 2 which reads : 

"The right of every successor, referred 
to in Explanation I, to continue in pos-
session after the termination of the ten-
ancy, shall be personal to him and shall 
not, on the death of such successor, 
devolve on any of his heirs." 

If the original tenant dies and soon after his 
successor dies, the heirs of such successor 
shall have no remedy and they will be thrown 
on the streets very quickly. This is an aspect 
which requires serious consideration. I think 
the hon. Minister will pay attention to this 
part and give some protection to these people 
in case of successive deaths taking place 
quickly in a family. That is all I wanted to 
say. 

SHRI H. K. L. BHAGAT : Sir, I am very 
grateful to the hon.    Members    who 
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have expressed sympathy for the people of 
Delhi, particularly the tenants. I am very 
grateful to them for the various suggestions 
that they given. As I submitted earlier, the 
Government proposes to bring a compre-
hensive Bill, likely in the next session of 
Parliament, and the Government is not pre-
cluded from considering the various sug-
gestions that may be made in this connection 
after the enactment of this Bill. Sir, I wish to 
make it clear that the Government is very 
sympathetic to the tenants and the approach 
of the Government in this connection is 
neither contractual nor merely legal, as the 
hon. Member, Mr. Sardesai, has said. If the 
approach were merely legal, the Government 
would 1 P.M. not have come forward to amend 
the Bill to provide for conferring rights of 
tenancy on certain categories of successors, 
though the courts have held that in the case of 
statutory tenant the right is personal to him. 
Moreover the provisions of this Bill have 
been made applicable retrospectively to the 
extent of helping even those cases where the 
possession has not been recovered bv the 
landlords even though courts have passed 
decrees of eviction against the tenants. 

Hon. Members referred to 40,000 cases as 
pending in the courts. Hon. Shri O. P. Tyagi 
went to the extent of saying that lakhs of suits 
would be filed. I do not know what is the 
source of his information. But according to 
the information available with me, as on 31-
7^-1975 there were 8,849 cases pending with 
the Rent Controller and these cases relate to 
various categories and various kinds of 
claims on different considerations. About 848 
cases were pending before the Tribunal. The 
figures relating to the number of cases 
pending in the High Court are not available 
with me. With respect I would sav that 
though I cannot say that the present Bill that 
is being enacted will help each and every case 
it will help a large number of cases where the 
issue of successor etc. is involved. 

With regard to the change in the procedure 
for eviction, namely, the summary procedure, 
it is confined only to bona fide needs and to 
Government servants who have to vacate 
their Government accommodation. On an 
average it has been found that 

generally speaking a case of eviction takes 
about two to three years. It takes about one 
year before the Rent Controller and one year 
is taken by the Tribunal, and perhaps, one 
year before the High Court if case goes there. 
I do not say that in every case it is so. May be 
it is a little more in some cases and a little 
less in other cases. But we should consider 
the Bill in tbis context also. 

Then there are cases of hardship. A person 
may need a house for his bona fide reeds. But 
he is not able to get it back fof years together. 
Cases have come to my notice where people 
in the Army rented their houses, but when 
they come back from the front they are not 
able to get back their houses. Therefore, the 
question should be viewed in this context 
also. 

It was said by Shri Sardesai that a landlord 
will get more than one house in this manner. 
So far as Government servants are concerned, 
they are precluded from getting more than 
one house in this BUI itself. As far as others 
are concerned, when the question of bona 
fide needs come in, it can be raised before the 
Tribunal that a person is not entitled to more 
than one house for bona fide needs. The 
courts have given interpretation in such cases 
and the tenant has a right to contest his claim 
and file an affidavit in such cases. Then his 
case will be decided on merits. The 
procedure in that case will not be the 
summary procedure, but more or less the one 
which existed before this enactment. 

Hon. Member Shri Hashmi referred to the 
protection of commercial tenants and he said 
that they should also get protection as has 
been provided for residential tenants in this 
Bill. I would like to point out for his kind 
consideration that the definition of 'tenant' as 
amended by this Bill is not confined to 
tenants of residential premises only. It would 
cover commercial tenants also and therefore 
this would certainly give protection to those 
commercial tenants who are covered under 
this Bill. 

An apprehension was also expressed that 
commercial tenants would be evicted through 
summary procedure. First of all, this 
procedure is confined to residential premises 
and secondly, it is applicable only to 
Government servants and bona fide neces-
sities. Nothing else. It does not apply to 
commercial  premises and,  therefore, there 
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is no question   of tenants   being   evicted 
from commercial premises. 

A number of suggestions have been given 
as to whether a person will have one house 
or two houses. I would respectfully submit 
that these are more relevant to urban 
ceilings. And, Sir, the matter is coming up in 
this session of Parliament and the 
honourable Members will have an 
opportunity to discuss the same. Now, Sir, 
the honourable Member. Shri Sardesai' and 
the honourable Member, Shri Veerendra 
Patil, and the honourable Member, Shri 
Sambali .  .  . 

MR. DEPUTY CHAIRMAN : Please 
correct the name of the honourable Member 
you mentioned just now. He is Mr. Hashmi 
and not Mr. Sambali. 

SHRI H. K. L. BHAGAT ; I am   very 
sorry, Sir.    I apologise to the honourable 
Member, Shri Hashmi.    Sir, the    honourable 
Members. Shri Hashmi,    Shri    Tyagi, Shri 
Sardesai, Shri    Anandan    and   other 
Members   also pointed  out  the difficulties of 
the people with regard to   housing   in Delhi 
and the   honourable   Member,   Shri 
Sardesai, went to the extent of saying that 
Delhi will become a city of tents and the other    
Members    also    expressed    certain 
apprehensions. Sir, as I submitted the other 
day in this House, the pressure of popula,-' 
tion on Delhi is very high really.    About 2t 
lakhs to 3 lakhs of people are added to the 
population of Delhi every   year   and about 
one one and a   half   lakh   people migrate  
from  the other States  and  about one lakh of 
people are added which is the natural growth.    
Thejefore,  the problems of housing in Delhi 
are really tremendous and I would 
respectfully submit   that   the Government    
is    making    some    zealous efforts.    I am 
not going into   the   details now.    But I 
would like to submit that the Government is 
coming forward with   some schemes  of 
housing, for   construction    of houses of 
various categories and    various kinds.    And, 
Sir, apart   from    what    has been already 
done, the Delhi Development Authority has 
planned  to  construct about one lakh dwelling 
unit which will cover a population of five   
lakhs.    Well, I    won't say that the situation 
would become what we want it to be.    But 
the Government isi marking the best possible 
efforts to add to the housing facilities in the 
shape of new houses, in the shape of cheaper 
plots to be provided to the low-income 
categories and 

from among the 20,000 which have been 
done and of the 20,000 more which are 
proposed to be done next year, I may bring 
to the notice of the honourable Members, 
25% is reserved for the Harijans and the 
scheduled tribes. 

SHRI KHURSHED ALAM KHAN 
(Delhi) : What about the people living in 
Shahjahanabad ? Will you say something 
about that also ? 

SHRI H. K. L, BHAGAT : Now, Sir, I 
would very respectfully submit lo the 
honourable Members that they should con-
sider the situation in the new context in 
which we are today and in which we have 
progressed today. 

Sir, at one time the concept was that the 
landlords were those people who owned very 
large estates and the tenants were those 
people who only occupied the houses. But, 
now we have been following a particular 
policy and in this country .since in-
dependence and particularly during the last 
few years, there has been more emphasis on 
housing and on housing for the low-tncome 
groups, for the middle-income groups and for 
the poor people and so on. The Government 
has been building for these people and, 
today, to say that a landlord means a person 
who owns a very large landed estate and so 
on and a tenant means one who only 
occupies a house would not be correct and I 
would say that it is not a concept which 
would be as true today as it was before. Now, 
Sir, there are a very large number of people 
in Delhi, poor people, who own houses and 
who keep tenants and, therefore, the situation 
needs to be reconsidered and in days to come 
more are going to be there. They are going to 
be there and the situation needs to be 
considered in this particular context also. 

SHRI KHURSHED ALAM KHAN : You 
have not said anything about my point. 

SHRI H. K. L. BHAGAT j Now, Sir, with 
regard to the Government servants, the 
policy of the Government has already been i 
<lo clear, I would like to say one thing: This 
policy is not designed against the 
Government servants. As a matter of fact, a 
house vacated by the Government servant 
will be utilised by another Government 
servant. So, this helps the Government 
servants. It might create hardships for some. 
But it does help certain other Government 
servants. 
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One thing I would like to make clear 

before I conclude and that is that this law 
applies only to statutory tenants and not to 
contractual. Where there are contractu ;il 
tenants, there are agreements between thg 
parties and, so, the rights of the tenants 
devolve on the successors. And, therefore, a 
large number of tenants are there who are 
contractual tenants. So there is no question of 
their being adversely affected. They are 
already protected. 

With these respectful submissions. I con-
clude my remarks on the discussion of this 
Bill. 

MR. DEPUTY CHAIRMAN : I shall now, 
first, put the Resolution to vote. Do you want 
to any anything ? 

SHRI S. G. SARDESAI : No. 
MR. DEPUTY CHAIRMAN : The ques-

tion is : 
"That this House disapproves the Delhi 

Rent Control (Amendment} Ordinance, 
1975 (No. 24 of 1975) promulgated by the 
President on the 1st of December, 1975." 
The motion was negatived. 
MR. DEPUTY CHAIRMAN : I shall now 

put the motion.   The question is : 
'That the Bill further to amend the Delhi 

Rent Control Act, 1958, be taken into 
consideration." 

The motidn was adopted. 
MR. DEPUTY CHAIRMAN ; I shall now 

take up the clausewby-clause consideration 
of the Bill. 
Clauses 2 to 4 were added to the Bill. Clause 
5—Insertion of new section \AA SHRI 
VEERENDRA PATIL : Sir. I beg to move : 

"That at page 4, after line    10,    the j 
following proviso be inserted, namely :—   j 
'Provided further that a tenant shall not be 
displaced by the landlord unless he has been 
given a suitable alternate accommodation.' " 
The  question was  put  and the motion was 
negatived. 

MR. DEPUTY CHAIRMAN : The ques-
tion is : 

That clause 5 stand part of the Bill. 

The motion was adopted. 
Clause 5  was added to the Bill. Cluse 6—

Insertion of new    Chapter III A 
SHRI VEERENDRA PATIL : Sir, I beg to 

move : 
2. -'That at page 6, after line 21,   the 

following be inserted, namely :— 
(3) A tenant shall become the owner of his 

tenement if he has been in possession of the 
tenement for more than five years 
continuously and has paid fifteen times of the 
annual rent, Bill." The question waSi put and 
the motion was negatived, 

MR. DEPUTY CHAIRMAN : The ques-
tion is : 

That clause     6 stand    part    of    the 
Bill. The motion  was adopted. 

Clause 6   was  added to  the Bill. 
Clauses 7 and 8   were added to  the Bill. 

Clause I, the Enacting Formula and the 
Title were added to the Bill. 

SHRI H. K. L. BHAGAT: Sir, I beg to 
move : 

"Thai the Bill be passed." 
Tlie eiuestion was put and the motion was 

adopted. 
MR. DEPUTY CHAIRMAN ; The House 

now stands adjourned till 2-15 P.M. 
The House adjourned for lunch 

at thirteen minutes past one of *he 
clock. 

The House reassembled after lunch at 
seventeen minutes past two of the clock, Mr.  
Deputy  Chairman  in  the Chair. 

I. THE APPROPRIATION BILL, 1976 
II. THE APPROPRIATION (NO. 2) 

BILL,  1976 
MR. DEPUTY CHAIRMAN : Yes. Mrs. 

Stishila Rohatgi. We may take both the 
Appropriation Bills together. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI) : Sir, with your per-
mission, I move : 

"That  the  Bill  to  authorise payment and 
appropriation of certain further sums. 


